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Per Krinwant Sahay, AM:
Appeal in this case has been filed by the assessee against
the order dated 17.03.2025 passed by Ld. Principal

Commissioner of Income Tax, Chandigarh-1.

2. At the outset, 1d. Counsel for the Assessee submitted an
application dt. 8.3.2026 requesting for withdrawal of the

appeal stating as under: -
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“The above said appeal is against the order
u/s 263 of the Ld. CIT. In this regard, it is
submitted that the Ld. AO has made the
assessment in view the of the order u/s 263
of Ld. CIT. The Ld. AO has made the
assessment u/s 143(3) r.w.s. 263 vide order
dated 07.01.2026, in which the income
declared by the assessee has been accepted.
Keeping in view the same the present appeal
against the order u/s 263 is hereby
withdrawn. The copy of assessment order u/s
143(3) r.w.s. 263 dated 07.01.2026 is
enclosed herewith”.

3. In view of the above, the Ld. Counsel prayed for

withdrawal of the appeal.
4. The 1ld. DR did not object for withdrawal.

5. We have considered the submissions of Ld.
Representatives. Considering the prayer of the assessee, this

appeal is dismissed as ‘withdrawn’

4. In the result, appeal of the assessee is dismissed as

withdrawn.

Order pronounced on 10.03.2026.

Sd/- Sd/-
( RAJPAL YADAV ) ( KRINWANT SAHAY)
Vice President Accountant Member

“3IR.h.”
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31meer &1 afaferf 313 a / Copy of the order forwarded to :
1. 31diemefl/ The Appellant

2. 9cgdf/ The Respondent

3. 3T ATPerd/ CIT

4. Taamefra gfafafer, 3maet 3rdely 31T, 9usere/ DR, ITAT,
CHANDIGARH
5. IS W5t/ Guard File

Hﬁ%ﬂﬂﬂﬂ/ By order,

eI UsilehR/ Assistant Registrar



